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Ihe spplication having been heard on 16th April 1998,
Tribunal on the same day delivered the follouingt

'ORDER

the

HON'BLE MR A.V.HARIDASAN, VICE CHAIRMAN

Applicant who §{s presently uetking as Extra
Departmental Mail Carrier (eoMC) at Maryland P.G; on
provisional basis haz applied for regular gelectioﬁ
and appointment to the»abové post along with other
candidates sponsored by the employment éxchangec However,
the .ppiicant apprehends that his candideture may not be
considered by the respondent for the reason that his
name has not been sponsored by the employment exchange.
IQ9 applicant has, therefore, filed this application
for a direction to the respondent tﬁ consider his
candidature also in the selection for appointment to

the post of EDMC at Maryland P.0.

2o Uhen the upplic&tion came up for hearing today,
learned counsel for the respondents stated that in view

of the ruling of the Supreme Court in Excise Supdt.,
glkapatnam, Krishna Dist,, A.P, Vs, KBN Viswaswara Raeo




R

w2

& others, reported ;n 1996 (6) scC 216, the respondents
vould consider the candidature of the applicant also in
the selection for appointment to the post of EBMC at
Maryland P,0, without his mame being sponsored by the

employment exchange.

3. 1In the light of what is stated above, and as
agreed to by the learned counsel for the applicaat,
ve dispose off the application with a direction to tﬁe
respondent to consider the candidature of the applicant also
as and vhen the sslection is made for appointment to the
post of Extra pepartmental n§£1 Carrier at Haryland P.0.
in accordance vith rules, thoégh his name has not baen
sponsored by the employment exchange,

Learned counsel for the respondent.. undertakes to

communicate the order to the respondents)

No order as to costs.

Dated 16th April A998,

(S.K3 A, VHARIDASAN)
CE CHAIRMAN

ADMINISTRATIVE MEMBER

88.



